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(a) whether there is any proposal under 

Government consideration for setting up of a 

High Court Bench at Dibrugarh in upper 

Assam; and 

(b) what is the present position of the 

proposal? 

THE MINISTER OF STATE IN THE 

MINISTRY OF PARLIAMENTARY 

AFFAIRS AND MINISTER OF 

STATE IN THE MINISTRY OF LAW, 

JUSTICE AND COMPANY AFFAIRS 

(SHRI RANGARAJAN KUMARA- 

MANGLAM): (a) and (b) The Gov 

ernor of Assam had, in support of a 

resolution of All Assam Lawyers Ass 

ociation, recommended in March this 

year that at least a Circuit Bench of 

the High Court of Gauhati should be 

set up to dispose off cases in the dis 

tricts. The Governor was informed 

that according to Section 31(3) of the 

North-Eastem Areas (Reorganisation) 

Act, 1971 the Judges and Division 

Courts of the High Court may be set 

up at such other place or places as 

the Chief Justice may, with the app 

roval of the Governor appoint. In 

view of this the Chief Justice could 

take the appropriate action with the 

approval of the Governor. The State 

Government may hav© to be consul 

ted as they have to provide the neces 

sary infra-structure. 

Vacant posts of Judges in Guwahati High 

Court 

1060. SHRI BHADRESWAR BURA-

GOHAIN: Will the Minister of LAW, 

JUSTICE AND COMPANY AFFAIRS be 

pleased to state: 

(a) what is the number of posts of 

judges lying vacant in the Cuwahati 

High Court; 

(b) the time since when these vacancies 

are lying; 

(c) what steps are being taken by 

Government to fill up these vacancies; and 

(d) by when these are likely to be filled 

up? 

THE MINISTER OF STATE IN THE 

MINISTRY OF PARLIAMENTARY 

AFFAIRS AND MINISTER OF STATE IN 

THE MINISTRY OF LAW, * JUSTICE AND 

COMPANY AFFAIRS (SHRI 

RANGARAJAN KUMARA-MANGALAM): 

(a)' to (d) The sanctioned strength of the 

Guwahati High Court is 13 permanent Judges. 

At present, 12 permanent Judges are in 

position leaving 1 vacancy of a permanent 

Judge which arose on 22-3-91. 

The process of consultation to fill 

up the existing vacancy is on. It is 

not possible to indicate precisely by 

when this post is likely to be filled 

up.  
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